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" FORM NO. 4. . - . L
( SEE RULE 42.) | - o
CENTRAL ADMINISTRATIVE TRIBUNAL
A . GUWAHATI BENCH. :

ORD ER SHEET

Orlgmal hpph.catlon No.._. 22?) Joy”

huse.PetltJ.on No.___.. _ S '.
Contempt Petition No,_ J

Review Appllcatlon No, j

: hppllcant(s)'m--. QQ"’“M M laMé&Q‘\L- -

PRI TN ._x,__..%\ws..__...,.__..“

Respondant (S

_Advocate, for the Appllcant(s)'-A . &krgw&u AR K doa Mo did Lud:h&,

oA AzaX QmLL LuﬁAK
Advocat" for the .{espondant(s).-' CG%C -

: -Notes of the Re glstry Q' . Date R Order of ’che Trlbunal

25 8. 2005 l Present é Hon ble Mr. Justice Ge
CThD epprestion woufl . ' 8ivarajan, Vice-Chairman.

Ny ..\ R .- A :~‘“ cens . . 1 \ A

:’ ) w,zl Fois s - I' S Heard Mr. AQR.Sikdar, leamed
N Vi P TEAD N .

NoRbGISY 3\16 i s Qcounsel for the appllcant and Ms. Ue

l Das, learned Addl. C_.G.S.C. for the
}reSpor}dents.. ' - -

{ The:applicant iségonstable in"
 lC.R.P .F. ‘Since he belongs to Armed
~ Forces, no applicatlon under Section
{19 of the Admlnlstratlve Trlbunals
. {Act, 1985 will lieo In the c1rcumst-
ances, counsel for the appllcant ‘seeks
| to withdraw,the application without -
/iprejudiéezto the %ight of the applic-
/{ant to move the appropriate forum.
Henée. the application is dismissed
on witndrawal with llberty; ' l

—
-

|

i
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" Vice=-Chairman
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IN THE CENTRAL @b&
GUWAHATI BRANCH:::GUWAHTE

ORIGINAL APPLICATIONNO. 22 12005
Sri Rinku Mani Talukdar..... Applicant.

- Vs-—
The Union of India & Ors........Respondents.

SYNOPSIS

The applicant was appointed in the post of Constable (General Duty)
CRPF by an order dtd. 5.6.04 on being selected pursuant to an advertisement, dtd.
24.9.2003 published in the local Newspaper “Dainik Agradoot”. The applicant
joined in service on 25.6.2004 and thereafter he was sent to Orissa for training
and his training commenced w.e.f. 1,08.04 and he was about to complete his
fraining. A quarrel took place on 13.6.05 at 2:00 am. (night) during Jungle
Training with one of his colleague trainee for which the applicant was subjected
to punishment by keeping him staryfing outside the Camp Office for a period
from 14.06.05 to 30.6.05. It is further to be stated that he begged mercy from the
Officer in Command for ‘% quarrel with his colleague. But suddenly the
applicant has been terminated by an order No. DV-1/2005-170-EC-II dtd.
1.07.05 issued under the signature of the Commandant, 170 BN CRPF,
Bhubeneswar, who is not the appointing authority of the applicant. The applicant
submitted representation dtd. 26.7.05 prayingi?oinstating in his servioe setting
aside the termination order as the same being issued without jurisdiction in a
arbitrary manner, but no consideration has been paid, hence this ai)plicaﬁon. .
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IN THE C CENTRAL ADMINIS"’RATIVE TRIETJWAL

~

(-.:UWAL'IAIT f%F-N(.H (1UWAHAF[
._ _(An apphcmon undu ..-ec.tloo 19 of the Centt al Admlmsuatwe
Trtbuna!ﬁct }985)
: Ot‘iginai Application_ L}LJOS
Sri Rinkumani. Talukdar
.. Applicant -

-Versus-

. The Union of India & Ors. ~ - ., Respondents

.

- I'N'D‘E.‘X/LIS" 0€ ‘De;?\&S .

SLNe.._ . . Particulars . PageNo.
1~ .Appii'cation with Vérification . 1t \3 f
2.+ Annexure-1& I(A): I

: 14—\ F

A typed copy as we ell as photocopy el
of the appomtment lettar :

3 Annexuez | EEE e

- A copy of the impugned tarmihation order
no. DV-1/2005-170- EC 11 dated
1.7.2005 <

4, AnnexureB ’ ‘ | ‘\q"z&
A copy of the Appeal daLed 23 7. 2005 o

made before the Additional DIGP, Group
.Centre, CRPF, Guwahati 23 |

o Filed by :-

| - , : o (A. BATLIB)
Date : 25‘5;2655_ . o ‘ ﬁadvac Ee



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BFN("H GUWAHA‘!?

g
(An application under Section 19 of the Central Admmlsuauve

 Tribunal Act, 1985)_ g
Original Appiication,,,%%?D 05

 5ri Rinkumani Talukdar

: Applicant
-Versus- -
' Tﬁe Union of India & Ors. = .- Respondents
,Detaiis of the annhcant -
| . Name of the apphcant 0 Sri Rinkumani'-Talu‘kdar, ‘
& Address . | s S]o Satrugﬁna Talukdar,

s

- Rfo Vili. P'a'schim Khata,:"kalakuchi‘
- PO Dehor Kala Kuchi, . “
- . PS. Mukazmt";é,' |
Dist, Nalbari, Assam.

2. Designation -1 Constable (G.D.)

No.0A1702899 RT/GD &

3. _Pa_rti;:qlars of the Respondents: 1) Tiixé_U'ni‘on of India,

| a through the S‘ecretar';',”
[ MiniStry of Home,Govt. of India,
 New Delhi - 110 001. - |
' 2) The D..I.V('S.P.,IVCRVPF,
.~ Shillong, Meg}h’allay;a.‘

'3) The Additional DIGP, Group Centre,

Riorkes amecme TaLLKJnL



1.

S.;J .

4

: Central.Reserve Police Force (CR‘PF)" |

P. 0. Amerlgog Nlnth M:Ie
Guwahatl 78102355

Dist. Kamrup, Assam.

4) The Additional DIGP, GC, CRPE, . ~

\
Bhubaneswa r, Qrissa.

S) The Commandant 170 BN.,
.CR.PF’Bhubaneswar ~ 751011,

. Orissa.

. Partzcular., of order against whnch the ap_phcat;on is mad° .
*Aaalnst the Ofﬁce order vsde No. DV- 1!2005 170 -EC- II

dated 1% }uIyIZOOS ;ssued under the s:gnature of Sanjeeva

- Roy, Commandant of 170 BN, CRPF, Bhubaneswar (Orsssa)
| termmatmg the service of No 041702899 RT/GD. |

.Rmkumam Ta!ukdar of E/170 BN CRPF,

Jurlsdlctron of the T’rlhuna!

The apphcant dec:ares that the cause of action has ansen .
- within the Jurlsdlctlon of this Hon'ble Tr:bunal

,‘Limitation :

.The apphcant deciares that the apphcataon is f‘ led: befofe
this Honble Tribunal with-in the. time lsmtt prescnbed '
under Secﬁ-tpn 21 of the Administrative Tribunal Act,-,1985. o

4.1. . That the applicant is a citizen of India 'being the’pe}’ma'nent

resident of village Khagarkatai kuchi; P.O. Dehor Kalakuchi,

Toduk das,

KL Mane

P
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4.2,

4.3.

-P.S. Mukalmua, Dist. Na!bari, Assam and as such he is
“entitled to the rights, privileges av'ai,labie', to a _citizlen of
India guaraoteed by the Constitution .and other settied
 laws of.the land. R Ca

‘That the applicant begs to state that he has passed Higher

Secondary, Arts examination in the year 2002 and

thereafter he was in search of a job to maintain his fafnily.

The petitioner was selected for the posf of constable

(Generél Duty) pursuant to an advertisement published in

the ‘Dainik Agradoot’ dated 24.9.2003. Thereafter the

~ petitioner was aopointed in the said category of post by an

order No.R-11-10/2004.EC.V.GHY dated-5.6.2004 issued
under the szgnature of Adduttonal DIGP, Group Centre,
CRPF Guwahatl 23 subject to medical fitness and

correctness of 'document and he was directed to i“eport the

- appointing authority on 25.6.2004. The applicant
accordmgiy reported his joining on 25.6. 2004 :

A typed copy as well as photocopy of the

appointment letter are annexed as

Annexure No.1 & 1(A).

That the applicant begs to state that he was appointed on

being selected and on submission of character, OBC caste

Certificate. After aopointment the petitioner was sent to

~ Orissa for training. The apphcant reached Bhubaneswar on |

15.7.2004 and reported in the office of the Commandant

Rimiee mmamé Todukde
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4.4.

170 BN,.CRPF, Bhubaneswar, Orlssa The training of the -

| applicant commenced wef 1.8. 2004 and he has been

.

'successful in unoergomg traimng sat;sfacton{y upto

13.6: 2005 S

‘That tho applicant respectfuily begs to state that on

13.6.2005 at about 2 A M while he alongwith other snmt!ar

- tramees were sent for jungle trammg at Boronox ]ungle

" area a simp!e quar_rel took place between the apg}!zcant ‘and -

another constabie on similar training. Thé applicant 'be‘gs'_

to state that there was no fault on his part, but the matter

Y was lmmedlatety lnformed to the Commandant 170 BN
-CRPF. The apphcant was ca!ted upon and brought to the |

' .trammg camp, Bhubaneswar on 146 2005. On the next

. day the apphcant appeared before the Commandant who

noted the statement of the apphcant He begged mercy for .- .

the unfortunate mmdent {minor quarrel) with one of hlS

coileagues and promlsed not to. commlt such type of wrong

in future. The apphcant was kept standmg outs;de theI

- camp office from that day (14. 6. 2005) upto/30.6.2005.

4.5.

That the applicant begs to state that ‘he was underl | .
-":mpressuon that his. contmuous standmg outside the camp o
_gofﬁce from 1462005 to 30.6.2005 was awardedr
_fpumshment for his mvolvement in a quarre% as stated

; above and hoped that he is hkely to be. exone:ated as'.

bgcause he was not- only kept standing for 17 days, but. 4

Taleckdns_

L]

oI

' 2;



{"Y

4.6.

I

also ia'egged mercy - before the Commandant. But
surprisingly he was -terminated,froh’x ‘servi’cef by an order
no. DV-1/2005-170/EC-11 dated 1.7.2005 without
considering any of his submissive p;aﬂygr’without any prior
notice and his signature was taken fércefuﬂy on the
impugned termination order.

A copy of the ifnpugned termination

order no. DV-1/2005-170-EC-11 dated

1.7.2005 is annexed as Annexure No.2.

That the impugned termination was a bolt from the blue on

~his all hope and aspiration and o compelling situation he

had to return to his house. The applicant thereafter made

an appeal dated 25.7.2005 before the Additional DIGP, |

Group Centre, CRPF, Amerigog, 'Guwéhati=23 and prayed
for reinstatement in his service acquitting him from 't.he_
charges or allegation if any against him.
A copy of the Appeal dated 25.7.2005
made before the Additional DIGP, Group
Centre, CRPF, Guwahati 23 is annexed as

Annexufe No.3.

Grounds for relief with legal provision:

For that the learmed respondent no.5 has committed grave

error of law and facts in Eerminatihg the applicant from his

) whaw mome Tl
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II) |

)

service. As such the impugned order vide Annexure-2 is -

bad in law and liable to be set aside and_-,quas‘hed;

For that the learned authority issued the _términa,t'ion’sg;der

in an arbitrary manner without keeéfhg,in mind the facts,

'ci'rcumsta_rices and the consequence of thé impugned

order.

For,:thé_xt in the instént case the a‘ppiicant':‘has‘been’

removed from his service by issuing an order amounting to
termination in limine without following the legal procedure.

The Offence/fault if any committed by the app!icant doﬁs.

not deserve to be awarded wnth major pumshment hke

vLermmatzon in hmnm The mcndent (quarre!) took place for-t
the fault of h:s roiieague but not for the apphcént but the |
"satd colleague has not been touched but the apphcant has ,
,been awarded ' pumshment m two ways e (a) he was
awarded phys:ca! pumshment keepmg him to remain on ‘

standmg outssde the camp from 14, 6 2005 to 30 6. 2005 L

(b) he has been termmated from his service despite of hxs

‘beggmg mercy as a first instance. The act;on of the
: respondent authority parttculariy the respondent no.5 is

highly illegal and arbitrary subje_cting the _‘apphcant to

suffer. two pumshments for his alleged one fau!t This has

 caused - doubie Jeopardy and serious m]ustzce to- the'

apphcant..____ : o ' -

mone .

R
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For that the applicant begs to submit that the impugned

termination order has been contended to be issued in
pursuance of proviso to sub- Rule I of Rule 5 of the central
sarvices (Temporary Service) Rules, 1965 The said. Sub-
Rule of Rule 5 reads as follows : - '
"5. Ternlil;ation of temporaiy service - (1)(a) The
services of a temporary Go;aernment sarvant who is not in
q-uasi—permanent service shall be liable to termination at
any time by a notice in writing given either by the
Government servant to the Appointing Authority or by the
Appointing Authority ?:o the Government servant:

(b) The period of such notice shall be one month:

Provided that the service of any such Government
servant may be terrﬁinated forthwith and on such
termination the Government servant shall b»e_entitled to
claim »a sum equivalent to the amount of his pay plus
allowances for the period of the notice at the same rates at
which he was drawing them \i.mn’wediately before the
termination of his services, or as the case may be, for the
period by which such notice falls short of one month.

Note: - The following procedure shall be adopted-by
the- abpointing authority while serving notice on such
Government servant under Clause (a) -

(i) The notice shall be delivered or tendered to the

Government servant in person.
\

7 ['W W‘ﬂé; W(ﬁ&«
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(n) Where personal service .is not ‘practicable, the notice
sha!i be sprved on such Government servant by
Registered post acknowiedgement due at the address
of the Govemment servant available wuth the
Apposn,_t:ng Authority.

(iii) If the notice sent by registered .post is returned .un:-

' served it shall be published in the official Ga‘zetté‘ and

“upon such publication, it shall be deeme;i-to' have

been personal!y served on such Government serVant

‘ ‘on the date it was pubhshed in the official Gazette.”
From bare readmg of .the aforesatd prows:ons of law

the order of termmation can only be |ssued by the

\

4

appetntmg authonty In the mstant case the appomtmg~ '

authorsty of the petsticner [wde Annexure -1 & 1{A)] is the

Additional DIGP, GC, CRPF, -Guwahati, but the |mpugned
termination order has been lssued by an Offncer servihg in
* the rank of Commandant.(vide Annex_ure-Z) which is a

clear violation of the said Rules and sniacksmaléftde and

arbitrariness in issuing the impu_gngd termination order.

' For that the apphcant begs to submit that the respondent

authorities have not recorded in the tmpuoned order on

termmated ﬁom hss service. The apphcant although

'smcereiy expressed what has happened on713.6.2005 at

-

i -what grounds or. for what reasons the apphcant has been -

 about 2 AM. (night) for which he had to suffet continuous .

Lo
. -~

moane Tolekdat

Ri



sta‘nding for abont 17 da?ys and begeamercy but the

authonty has not whtspered at il the ground of

termmatnon As  such the quest;ten of ground of ‘

 unsatisfactory conduct or unsustabslity does not arise and

ther'efore the ferminati'o‘n is arbitrary for not giving the
reasons of invoking such actlon In the lmpugned order the

specnf;catlon of charge/allegat:on bemg absent, cast a.

serious doubt on the motwes of the authority ussumg

termmatlon order The apphcant being a candldate

be!ongmg to other backward commumty from a remote -

j'vmage nf Narth East (Assam) he has been subjected to

"_.armtrary, dlscrmmatory and step mothetly treatment,

A~

“The gwmg of reasons”, as Lord Dennmzzr Putm Breen Vs~

. Ama!gaxmated Engmeermg Umon (1971) 1 AHER 114 is

one of the fundamentals cf good’ Admmnstratlons The’gf‘f'-" o

| Hon’ble Apex Court in the casé of Khudiram Das —Vs State

of Bengai reported as (1975) 2 SCC 81 hoid a view that in

' a government of laws “there is nothing hke unfettered, ‘

d:scretlon tmmune From Judnua! rewewab!hty The
xecutwe, no Iess than a Judlc:ary, is under a general duty

, to act fazrly j.e. fasrness founded on reasons the esserice

,' - of .the g,narantee epatomlsed in Arf:c!e‘,lé- and 16(i). That

being not so in the present case the :mpugned termmat;on

,ofrder is vio!‘ative ofsArticlesM and 16_(1)‘ of the Constitution _ |

oA
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. of Indta As the same is bad in: Iaw and habte to be set' )

aside andﬁquashecj.

e N~

'VI)*;' For that the apphcant is: hathng from a- poor famiiy havmg

.....

no other source of mcome in h:s fam;ly The zmpugned

termmatzon order from hts service . has put off the Iast_

source of' mspn'atson and to - live w&thout starvatlon

affectmg the very emstence and subSIstence of his famlly

"and‘ as such’ the same has violated the Artzcie 21 of the '

Constitution. -

\!_II) For that the applican\t 7begs to submit that he has

. represented (vide Annhexure-3) the authorsty statmg hzs o

grlevances and prayed for takmg necessary action - to . )

Leen

remstate h:m in, serwce but ho cons:derataon has paid as'

yet tm date of fihng of his apphcatton before this Hon’ble .

Trt.bunal.

VIII) For that the apphcant submsts that’ by the |mpugned actton .

. of the respondent authonty h;s iegal and constntut&onalf

nghts have been mfrmged hence this apphcatton for

remedy by way of passing appropnate order.

-

' _XX_) - .For that-the appfican,t,submits'that he had aimost'

\ : compieted Il(eteven) months trammg, only two weeks

v

was ahead to compiete the same In the event of stich

PR

rigorous training the apphcant has been demed of beneﬂ

— .

g Talukdai

R

e —— ~apae o —
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' pumshment and such type of quarre! took piace in case
‘-other tramees, .who are not terminated from service.
~ Hence the"impugned termination order is discriminatory, -

~arbitrary, whimsical and too harsh.

is not sustainable in law.

: Detalls of Remed exhausted

' .The humb!e apphcant submltted his representat:on on

pé’nding'bgforé any court.

_Re;lief'Prave'd.for : : - L

11 _ - v

of protection as regular category of employee and th'at too .

Y ITY

' ,For a minor quarrel for wh;ch he 'was,\subj cted one

T e §

Tadukdas.

2

For that in any view of the matter the d_rde’er;"of termination

-

25 7 05 but not consvdered

. Matters not reviously filed or_ endm mth any other - N ?
Court/T rlbunal |

-

The apphqant declares that he has .not filed any

app!ication,_ writ petition or suit 'regarding‘j the present’

“matter in any court of lower Tribunal and no case is -

/

i)

Under the Circumstances stated above the humbte |

_‘apphcant most respectfu!ly prays for foilowmg relief:- v

'ri)} That this Hon'ble Tnbunai may kmdfy be p!eased to,

~pass an order remstatmg him in ‘service  with .-

retrospective effect setting ~as:de and quashing the’

......
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- 11,

‘Postal Order No. © 20 & -\5 85; le

impugned terminationv‘ordér vide vi“éo'.{‘DV-l/zoes- .
" *170-EC-II dated 1.7.2005 (Annexure-2) issued urider .
| ‘the éigiwatdfe of the ‘Cbmmar}dant; 1?‘9"3{\1;_ CRPF,
;:Bhubanesmr (OriSsa} pvrotécting ﬁis sérif'ijggbe;nejﬁt

inthe interest bf jUstice N | -
ii).  to pass any other order or orders as deemed.ﬁt andv

-propar by - the Hon’blo Trnbunal in the mterest of

(=3

_justice.

Intenm Relied Prayed {or -

In the 1menm the apphcant prayed for -~

%

| Stay of operat:on of the impugned termination order -
No. DV 1/2005 170 EC-II dated’ 1.7.2005 wde Annexure -2 |

in the mterest of 3ustlce.

-

’ Details of Postal order:- o o -

Y

Date of Issue @ 22, R . %ag .

mza

.IésUédfrbm S ch\d Pset offu, QWDM

- Payable at : Guwahatgﬁ:__, :

List of Particulars :-

As' per Index




VERIFICATION

I, Sri Rinkumani Talukdar, ’S/% Sri Sat;agna
Talukdar, resident.of Vil ‘Paschim Khatarkalakuchi, P.O.
Dehor Kalakuchi, P.S. Mukalmua, Dist. Nalbari, -Assam do
hereby verify that the contents in paragraphs 1, 2, 3 ,A4
and .4'6..are true to m;f_knowledgé and pa'rag'ra_ph-s 5.
and .5(x).... are believed to be true a legal advice and I
have not suppressed a‘ny material fact. ‘

And 1 sign this verification on this _233 day of

' August/200'5 at Guwahati.

Date: 22.8.e& : ?/'mkurmamz Wafwz
Place : Cudoletr, © Signature of Applicant

Rionat orame Tobuku



REGISTERED POST
OFFICE OF THE ADDL. DIGP GROUP CENTRE, CRPF GUWAHATI-23 (AASAM)

No. RII- 10 /2004/C-V-GHY. Datedthe  5th Jun<'z004

To,
Shri Rinku Mani Talukdar, Roll. No. 404094 St No 488, CATE- OBC
S10 Shri Strughna Talukdar,
Vill. Khatar Kalakuchi
P.0. Dehor Kalakuchi,
Dist. Naltri, State ~Assam, PIN: 781310

SUBJECT: APPOINTMENT TO THE POST OF CONSTABLE/GENERAL DUTY
IN CRPF : OFFER OF APPOINTMENT.

1. The result of selection during the course of Recrultment held At GC GTY
You are here by offered the post of CONSTABLE (GENERAL DUTY) in

CRPF in"a purely temporary capacuty subject to the following terms and
conditions. o o

a) The post carrles pay scale of Rs. 3050 75- 3950-80-4590 plus other
concession/benefit as sanctioned from time to time.

.

b)  On Joining the Force, you will be governed under the CRPF. Act 1949
and CRPF RULES 1955, :

c) The A..,)poln'tment carries the liablity to serve In any parlt of Indla or
outslde the country.

d) A candidates who has been appointed in CRPF seeking resignations
/discharge under Rule 16 & 17 of CRPF rules, 1955 shall be required to
refund to the Govt. sum equal to the three months pay and allowances
received by him/prior to the resignation or discharge as the case may

N . |
S >

1° '
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be, or the cost of training imparted to him in the force which ever is
higher under Rule 17 (A) of * CRPF Rule 1955.

e) You must produce a certificate of character the prescribed proforma
(Specimen enclosed) as Appendix-1V duly signed by the DM/SDM and
produce at the time of joining In the Force.

f) A candidate who has been selected in CRPF If found eligible or un

quiified  for  recruitment - after  detailed  verification  of

, documentslvermcaiion of character and antecedents of alter stage, his
services will terminated and shall be llat;le to legal action,

g) FOLLOWING CERTIFICATES IN ORIGINAL BE ALSO PRODUCED AT
THE TIME OF REPORTING.

‘h)  Matriculation Cenﬁbate in support of age and educational qualification.

fy  Higher educationaltechnical/NCC/ITC Computer/Sports certificate If
any. '

§y  SCIST/OBC Certificate as the case may be issued by the DC/DM and
Residential Certificate/PRC.

k) Proof of landed Property immovable property or other immovable

property held on you or your father's name or proof of tax paid by you or
you: father. ' o

2. You will be required carry some amount for your personal expenses.
Besldes Rs. 900/- as most advance for your meals will be required to be
deposlted.

3. You will be requnred to bring three coples of passport size photographs
(Black & White) at the time of reporting/joining.
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4. If you are willing to join the aforesaid post as per terms and conditions, you
are directed to report to THE ADDL. DIGP GROUP CRPF 9™ MILE
AMERIGOG GUWAHTI-23 (ASSAM) on 25 July/2004.

3. Ifyou failed to report to the aforesald authority/office as mentioned In Para 5
above by stipulated time/date this offer will be treated as cancelled.

No TA/DA will be paid for the journey undertaken by you to Join the post.

Your appointment for the post of CT/D wili be outsidered subject to fitness
in MEDICAL EXAMINAT‘ION/ MEDICAL FITNESS IN CHEST X RAY at
your own cost before CRPF MEDICAL OFFICER and ‘correctness of
' dbcuments. The Deptt. have no liability in case of any injury/accident during

journey etc.
ENCLS: ANNEXURE-IV Sd/- lllegible
" OBC certificate..... . 5/6
' ADDL. DIGP GC CRPF GTY
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OFHCT OF THE COMMANDANT -[70 BNLC. R . P L BHUBANESWAR(ORISSA) 751011
O D L0081 70-EC- ' ‘ _ Dated the /‘.1116?'20()5
' - 1 4 .

L I

OFFICE ORDER

¥
v

v pursuance of the proviso to sub-rule(1) of Rules 5 of the Central Civil Services
Cremporary service) Rules, 1965, 1 SANJEEVA ROY, COMMANDANT - 170 BN CRPY¥
horeby termimate forthwith the services off N<: (i417028‘)9 RE/GD Rinku Mani Talukdar of
P70 BN CRPE and direet that he shall be entitled 1o claim a sum cquivalent Lo the amount of his
pay plus allowances for the period of notice al the same raies at which he was drawing them |
immediately before the termination of his service or. as the case may be, for the period by which

such notice talls short of one month,

1 | g’
/ ‘e !
(SANIELEVA ROY ) ‘ : !
COMMANDANT 170 BN CRP’I¢ ‘
- : N
Now D V1200541 70-EC-1] , Dated, the O ‘___/.l1|19a’20()5. ‘
Copy Torwarded Lo - S - v
01 Fhe Addl DIGP. GC CRPF, Bhubaneswar (Orissa) induplicate for information and .
necessary action please. . ‘
(02 The Officer commanding of 13170 BN CRPF in riplicate. On onc copy signature of
the said individual may please be obtain in tokef of having received and return to
this oflice. . QA
dQfeeva (N
A 6)-fo )
- ==—{SANJEEVA ROY) .
COMMANDANT 170 BN CRPF ;
_ ‘ ¥
INTERNAL , | .
Adputant, OMAMTO. Traming ofticer, EC-, EC-1V, Cashicr, e
Fund cashicr for information and one month of fay and allowanee ' Bt et ""(\
o said reerait be paid to him as advance which will be reccouped
From his pay. .
Ol bz Jpluntcdey.
GlabAe, ,
- . ‘)
0401~
02897 |
WK A
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~ The Additional DIGP, Group Contre,
Central Reserve Police lorce {CRPF),
P.0. Amorigog, Ninth Mile,
Guwahati -781 023
Dist. Kamrup, Assam, °

To,

" Date : 25.07.2005

Sub : Appeal ‘agalnst Termination order No. DV-1/2005-170-EC-
Al dated 01.07.2005 passed by Sri Sanjeeva Roy,
Commandant 170 BN, CRPF, Bh'Ubaneswur (’Orissa)

Ref : Your Appointment order No._K-1i-\o /2004 Ec.v. @n\/
" dated 05.06,04.

Sir, . - oo
Most réspectfully and humbly I, Rinku Mani-Talukdar, No,
041702899 RT{GD (under termination) begs to lay the following
few lines for favour of your kind consideration: - |
1. That Sir, an advertisement published In -the Dainik
Agradqot"dated 24.9.03 for the post of constable (GD). I'
applléd and a_ppeared in me'l‘hterviaw for the said post and
found eligible am; selec‘ted by the Board.” -. ~° 3
2.  That Sir, accordingly I was offered ,tl'me said post by your
) good office aénd an appointment letter dated 5.6.04 was
N Issued in favour of me with some terms and condiuons
3, That ..:ll’, I had reportad to your Office on 25.6.04 at CRPF
| .Centre, Ninth Mlle, Guwahati-23. 1 was sent to Orissa on
14 7.04 and reached Bhubaneswar on 15.7.04 and

reportad in the Office of the Commandant 170 8N, CRPF,

Bhubaneswar (Orissa). My training was commenced from

p®
bt % "
W 2
g Ao
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1.8.2004 and I successfully crossed all the training with

full satisfaction upto 13.06.05.

That Sir, while I was in jungle training at Boronoi Jungle

area, during that period on 13.6.05 at about' 2AM a

simple quarrel was occurred between me and another
constable who was also on duty Iiko me. Thoro was no any
fault from my side, although this was very unfortunaba but
immediately this matter was infor med to the Commandant
170 BN. I was called and brought to tralning camp at
Bhubaneswar on 14.6, ?OG:: '

That Su next day I appeared before the Commandant and

my statements were noted I beg mercy for the

4

unfortunate incident (quarrel) with one of my x:olleagues' .

and promised not Lo do such type of wrong in future. I was
kept standing outside of the camp office whole day not
~only for the day but this exercise were done upto 30.6.05.
That Sir, from 14.6.05 to 30.6.05 I was covntivnuously kept
standing oubsido the camp office and I also begged mercy
befora the Comnmandant. I hoped to got mercy like similar

incidents 1 had scen many times during my last training

period. But Sir, it is regretted that I was terminated on

1.7, 05 vide Order No. DV-1/2005-170-EC-II dated 1.7.05
without hcaring my any request and my s!gnature was

taken forrefully on that order (copy of the order enclosed)

)

That Sn, out of my 11 IﬂOhUlb training- 10% months

l

QooY”

o
W™ :
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training were completed by me with good performance and
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only 15 days training was to be completed. In that '

(>

situation I was tenninated keeping me in hardship.

8. That Sir, I am bolongs to vary poor family and thera is no
any service holder in our family. Sir, there mig'ht be some
wrong ¢caemmitled by me during that incident but that was
due to my ignorance and I may be pardoned for the first
time 'a,nd hence this abbeal. |

Under the above circumstances it is therefore prayed
that your honour would be kind enough to considor
my above prayer and be pleased to pass a fresh -
order going through the above points and pardon
and acquit mo from the charges framed by the
Commandant 170 BN, CRPF, Bhubaneswar cancelling
the termination order No.D.V.-1[2065--170~~EC~II
dated 01.07.2005 so that 1 may be reinstated In my '
service promising to be good and dedicative defence

personnel and thus oblige, '

Yours faithfully,
?}'mlz_(l,(f mane Ja&tko/wg-

.\ (5ri Rinkumani Talukdar)
' , S/o Satraghna Talukdar,
Vill. Paschim Khatarkalakuchi
P.O. Dehor Kalakuchi,
P.S. Mukalmua,
Dist. Nulbari, Assain,
Enclosure : as above
Copy to :- :

The Commandant, 170 BN, CRPF,

Bhubaneswar (Qrissa),

PIN - 751011 - for information.
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